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MR. CHAIRMAN : You have already told 
whatever you wanted to tell and you never lost 
any opportunity to tell what you wanted to tell 
and we have heard you completely and we will 
decide il immediately. 

 
MR. CHAIRMAN : No. Hearing and 

acting will be simultaneous and you need not 
worry about that. Now. let us take up the next 
item. 

REFERENCE TO ALLEGED DAMAGE 
TO STATUE OF MAHATMA GANDHI 

WHICH WAS TO BE ERECTED AT 

INDIA GATE 

MOTION FOR EXTENSION OF TIME FOR 
IHE PRESENTATION OF THE REPORT OF 
THE JOINT COMMITTEE OF THE HOUSES 
ON THE PLANTATIONS LABOUR 
(AMENDMENT) BILL, 1973 

SHRI N. R. CHOUDHURY   (Assam) : 
Sir.   1 beg to move the following motion : 

"That the time appointed for the presenta-
tion of the Report of the Joint Committee of 
the Houses on the Plantations Labour 
(Amendment) Bill, 1973, be further extended 
up to the first day of the last week of the 
Ninety first Session of the Rajya Sabha." 

The question  was   put   and the   motion   was 
adopt ed. 

MOTION FOR EXTENSION OF TIME 
FOR THE PRESENTATION OF THE RE-
PORT OF THE JOINT COMMITTEE OF 
THE HOUSES ON THE FOREIGN CON-
TRIBUTION (REGULATION) BILL, 1973 

- HRI MANUBHA1 SHAH (Gujarat) : 
Sir,  I beg to move the following motion : 

"That the time appointed for the present i-
tion of the Report of the Joint Committee of 
the Houses on the Foreign Contribution (Re-
gulation) Bill, 1973, be further extended up 
to the last day of the Ninety-third (Monsoor.) 
Session of the Rajya Sabha." 

The question was proposed. 

SHRI N.G. GORAY (Maharashtra) : Sir, 
when more time is asked for, it is not our in-
tention to grudge it. But some explanation 
should be given why so much time is required. 

MR. CHAIRMAN : I think it has already 
been circulated to all the members. Perhaps the 
hon. Member might not have got a copy of the 
circular. 

 

MR. CHAIRMAN : Perhaps the hon. 
Member did not hear me. Already, a circular 
has been issued and the explanation has been 
given.   He may look into it. 

 

SHRI  N. R. CHOUDHURY   (Assam) : 
He is also a member of the Committee. 

 
MR. CHAIRMAN : I will call it- You will' 

be the first person to be invited. 
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SHRI N.R.CHOUDHURY : Shri Goray Ji 
and Shri Rajnarain Ji raised certain points. 1 
have also been working in some House commi-
ttees. My humble submission to Shri Goray Ji 
and Shri Rajnarain Ji will be tlut thoy should 
kindly ask the Members belonging to their par-
ties who sit on these committees, to act in such 
a manner so that we need not come here 
pvdying for extension of time. 

SHRl N.G. GORAY : I have not blamed 
any Member of any party. 

SHRl N. R. CHOUDHURY : Sir. as Shri 
Chandra Shekhar said, I have also seen that it is 
not the ruling party which is responsible for all 
these things. 

SHRI RABI RAY (Orissa) : Nobody said 
that. 

SHRl N.R. CHOUDHURY : So, il will be 
better if all the political parties and the oppo- 

sition parties direct their Members so that they 
act in such a way that we need not come before 
the House for extension. 

 
SHRI SALIL KUMAR GANGULl(West-

Bengal) : The Congress Party is in majority in 
every committee and the quorum cannot be ob-
served due to their absence. They should not 
blame others. They should blame themselves. It 
is their responsibility. 

 
SHRJ MANUBHAl SHAH : Sir. my 

committee has worked only for 11 months so 
far. This is the first time I am coming for ex-
tension. The Members ot" the Opposition arc 
fully cooperating.   1  have got   no   complain! 
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[Shri Munubhai Shah] on behalf of either 
this party or the opposition parties. We ave not 
going to meet outside Delhi. The Bill is of an 
important nature and so many legal issues are 
involved. We have asked for an extension of six 
months which is absolutely reasonable. 
Therefore, I request that the extension be 
granted. 

MR. CHAIRMAN : On the basis of the 
little experience I have got during the last two 
sessions, I can say that some Members want 
to go to some places. This is one of the 
reasons for delay in the submission of reports. 
If the Houss agrees. I will use my discretion 
and not allow the committees to visit many 
places. Then it will be in order. 

sft Twwrcnw :   ^sr ir ifr 1$ f^rr if wr 

MR. CHAIRMAN : The question is : "That the 
time appointed for the presentation cf the 
Report of the Joint Committee of the Houses on 
the Foreign Contribution (Regulation) Bill, 
1973, be further extended up to the last day of 
the Ninety-third (Monsoon) Session of the 
Rajya Sabha." The motion was adopted 

jMr. Deputy Chairman in the Chair] 
MOTION REGARDING APPOINTMENT 
OF A MEMBER OF THE RAJYA SABHA 
TO THE JOINT COMMITTEE OF THE 

HOUSES ON THE CODE OF CIVIL PRO-
CEDURE (AMENDMENT) BILL, 1974 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (DR. (SMT.) SAROJINI 
MAHISHI) :    Sir. I beg to move : 

 thai this House concurs in the recommen-
dation of ihe Lok Sabha thai the Rajya Sabha 
do appoint a member of the Rajya Sabha to 
the Joint Committee of the Houses on the 
Code of Civil Procedure (Amendment) Bill 
1974 in ihe vacancy caused by the resig-
nation of Shri Bipinpal Das and resolves that 
Shri Mohammad Usman Arif be appointed to 
the said Joint Committee to fill the vacancy," 

The   question    HW» put  and the motion  was 
adopted. 

REFERENCE TO ACTIVITIES OF MIZO 
NATIONAL FRONT 

SHRl SUBRAMANIAN SWAMY (Uttar-
Pradesh) : Sir, in today's 'Statesman', on the front 
page, there is a story titled,    "Mizo Re-
bels'Warning to Non-triba ls'' Sir, this warning 
has been given by the Mizo National Front to the 
Vais people of Mizoram. These Vais people are 
the non-tribal people of  Mizoram.   The warning  
is,   "quit the State before January." According to 
the newspaper report,   Sir,   this warning is 
aimed at   government officials ,in particular.   In 
the'Statesman'  there is also a news item which 
says that there are elements in Mizoram which 
want to make this issue an international issue.   
Sir, this anti-Vais campaign is going on fo. a long 
time. 1 have been reading about it for quite some 
time.    But nothing seems to have been done 
about it. In particular, the Mizo National Front 
has capitalized on the anti-Vais sentiment on two 
grounds. According to the report. Sir, recently, a 
Minister of Mizoram was humiliated by Central 
Government officials there.   A loca' official had  
also been similarly humiliated by a search of his 
house when his belongings were thrown out.   
Sir. I would like to know the truth.   The second 
ground is this. The Mizoram Trading (Regula-
tion) Act for Non-tribals which was passed re-
cently by the Assembly in a very  unorthodox 
manner has apparently not reflected the aspira-
tions of the people of that State.   Now, these two 
aspects have been brought out by the Mizo 
National Front, and the public sentiment   is 
being exploited. The question is: Why is it that 
the Mizo National Front is able to exploit the 
public sentiment?   Sir, looking at some of the 
reports, I have, it seems that there are two rea-
sons for this.   Number one is, the Lieutenant-
Governor in Mizoram acts entirely in collusion 
with the Chief Secretary of Mizoram and  by-
passes the Chief Minister.   Mr. Chhunga,   on 
major issues   For example, on the Trading Act, 
the Chief Minister was not taken into confidence.   
May be, the Chief Ministei   has different views. 
But the fact is that he is the Chief Minister.   And  
the Lieutenant-Governor by passing the Chief 
Minister, acting in concert  with the Chief 
Secretary and  then turning up in  Delhi and  
drafting and redrafting the Bill according to  his 
choice is bound to create a feeiing  thai somehow 
the people of Mizoram are not fit to determine 
the day-to-day working of their State. Sir, the 
second aspect is the so called inner-line i  permit   
>> stem which was  originally passed   in 


